
FIR No. 7142/2021.  

PS Narela.  

U/s 379/411/34 IPC.  

State VS Kishori Kumar S/o Jhuman Mandal.  
02.09.2021  

VIDEO-CONFERENCING DAY 

This is an application for release on personal bond moved on behalf of accused. 

Present:  Ld. APP for State.  

Ms. Kajal Chibber, Ld. LAC for applicant/ accused.  

   It is submitted that accused was granted bail by this Court vide order dated12.07.2021sub-

jectto furnishing of personal bond in the sum of Rs 15,000/-with one surety of like amount.  It is further 

submitted that accused is unable to produce a surety in the matter due to financial constraints and there-

fore, it is prayed that accused be released on furnishing of personal bond only. 

Heard.  Perused. 

   In view of judgment of Hon'ble Supreme Court in Moti Ram & Ors. Vs. State of M.P., 

AIR 1978 SC 1594 andinRotary Club District RI 3010 Vs. NCT of Delhi, the requirement of surety for 

bail of accused is waived off in bail order dated12.07.2021 and accordingly, it is ordered thataccused 

Kishori Kumar S/o Jhuman Mandalbe released upon furnishing of personal bond only in the sum of 

Rs.15,000/-to the satisfaction of Ld. Duty MM/ MM Concerned.  All the other conditions mentioned in 

bail order dated12.07.2021shall remain the same. 

   Application stands disposed off accordingly. 

   Copy of the order be sent to DLSA (North) Office as well as Jail Superintendent through 

email/ dispatch rider deputed in this court by the jail authority. 

   Copy of the order be also sent to ld. counsel for accused via any of the electronic modes. 

 

 

 

(Divya Malhotra)  

MM-01/North/Rohini Courts  

02.09.2021  



FIR No. 307/2021.  

PS Narela.  

U/s 279/337 IPC.  

State VS HR 69C 6165.  

 

02.09.2021  

  

VIDEO-CONFERENCING DAY 
   This is an application for release of vehicle bearing registration No. HR 69C 6165 on 

superdari moved on behalf of applicant Nikit Gupta, proprietor of M/s Rigya Impex.  

Present: Ld. APP for the State.  

Report of IO perused. 

   Applicant Nikit Guptais the proprietor of M/s Rigya Impex. 

   The prosecution has no objection if the vehicle in question is released to the applicant/ 

rightful owner. 

   In these circumstances the aforesaid vehicle bearing registration No. HR 69C 6165 be 

released to the applicant/rightful owner in compliance of judgment of Hon'ble Delhi High Court in Man-

jeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C. No.16055/2013) subject to the following 

conditions: 

   1.IO shall get the vehicle valued from a proper valuer and shall take a valuation report in 

this regard from the valuer as per rule; 

   2.Vehicle in question be released to its applicant/registered owner only subject to furnish-

ing of security bond/indemnity bond as per valuation report to the satisfaction of the concerned IO/SHO.   

   3.IO shall prepare detailed panchnama also mentioning the colour, appearance, engine 

number, chassis number, registered owner and necessary details of the vehicle; 

   4.IO shall take the coloured photographs of the vehicle from different angles and also of 

the engine number and the chassis number of the vehicles; 

   5.The photographs should be attested and counter signed by the complainant, accused as 

well as by the person to whom the custody is handed over and the applicant; 

   6.IO is further directed to verify the ownership of the said vehicle before releasing of the 

same. 
Copy of this order be given dasti to the applicant via anyof the electronic modes. 

   Copy of this order be also sent to SHO concerned for compliance.  

   Copy of the order be also uploaded on District Courts website.  

 

(Divya Malhotra)  

MM-01/North/Rohini Courts  

02.09.2021  



E FIR No. 0320/2021.  

PS Narela.  

U/s 457/380/411/34 IPC.  

State VS Suraj S/o Sankar.      

 

02.09.2021  

VIDEO-CONFERENCING DAY 
   This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

Present:  Ld. APP for State.  

Ld. Counsel for applicant/ accused.  

   Reply received from IO.  

   Prosecution has alleged that accused committed theft of articles from the house of the 

complainant. Few of such articles were sold by him while some were recovered at his behest. Citing the 

gravity of the offence, the bail application of the accused has been opposed.  

   On the other hand, ld counsel for accused has pressed for bail on the ground that he has 

been falsely implicated and has been in custody since 13.08.2021.  

   Heard.  Perused. 

   The alleged articleswere stolen on 11.07.2021 and shown to have been recovered a month 

later. The investigation qua the accused is already complete and no previous involvement has been shown. 

Keeping the above factors in mind, bail is granted to the Suraj S/o Sankarupon furnishing of personal 

bond in the sum of Rs.15,000/-with one surety of like amount subject to the following conditions: 

1. That accused shall appear on each and every date as and when called upon; 

2. That accused shall not tamper with the evidence in any manner; 

3. That in case of change of residential address, accused shall intimate the court about the same. 

   Copy of the order be sent to DLSA (North) Office as well as Jail Superintendent through 

email/ dispatch rider deputed in this court by the jail authority. 

   Copy of the order be also given dasti to ld. counsel for accused. 

Copy of the order be also uploaded on District Courts website. 

 

(Divya Malhotra)  

MM-01/North/Rohini Courts  

02.09.2021  



E FIR No. 022423/2021.  

PS Bh. Dairy.  

U/s 379 IPC.  

State VS DL 3SCZ 2353.  

 

02.09.2021  

 

VIDEO-CONFERENCING DAY 
   This is an application for release of vehicle bearing registration No. DL 3SCZ 2353 

on superdari moved on behalf of applicant Rohit Singh Bhadauria.  

Present: Ld. APP for the State.  

   Report of IO perused. 

   The prosecution has no objection if the vehicle in question is released to the applicant/  

rightful owner. 

   In these circumstances the aforesaid vehicle bearing registration No. DL 3SCZ 2353 be 

released to the applicant/rightful owner in compliance of judgment of Hon'ble Delhi High Court in Man-

jeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C. No.16055/2013) subject to the following 

conditions: 

1.IO shall get the vehicle valued from a proper valuer and shall take a valuation report in this regard from 

the valuer as per rule; 

2.Vehicle in question be released to its applicant/registered owner only subject to furnishing of security 

bond/indemnity bond as per valuation report to the satisfaction of the concerned IO/SHO.   

3.IO shall prepare detailed panchnama also mentioning the colour, appearance, engine number, chassis 

number, registered owner and necessary details of the vehicle; 

4.IO shall take the coloured photographs of the vehicle from different angles and also of the engine num-

ber and the chassis number of the vehicles; 

5.The photographs should be attested and counter signed by the complainant, accused as well as by the 

person to whom the custody is handed over and the applicant; 

6.IO is further directed to verify the ownership of the said vehicle before releasing of the same. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

   Copy of this order be also sent to SHO concerned for compliance.  

   Copy of the order be also uploaded on District Courts website.  

 

 

(Divya Malhotra)  

MM-01/North/Rohini Courts  

02.09.2021  



FIR No. 457/2021.  

PS Bh. Dairy.  

U/s 376/354B IPC.  

State VS Deepak Kumar.  

 

02.09.2021  

  

VIDEO-CONFERENCING DAY 

   This is a Bail Bond.  

Present:  Ld. APP for State.  

  

Report of IO perused. 

   Bail bonds are accepted.  

   Release warrants be issued.  

 

 

(Divya Malhotra)  

MM-01/North/Rohini Courts  

02.09.2021  



FIR No. 447/2020.  

PS Narela.  

U/s 379/411 IPC.  

State VS Jasim Akhtar S/o Shamim Akhtar.  

  

02.09.2021  

  

VIDEO-CONFERENCING DAY 

   This is an application for release on personal bond moved onbehalf of accused. 
Present: Ld. APP for the State. 

Ms. Kajal Chibber, ld. LAC for applicant/ accused. 

   It is submitted that accused was granted bail by this Court vide order dated15.01.2021sub-

ject to furnishing of personal bond in the sum of Rs 15,000/-with one surety of like amount.  It is further 

submitted that accused is unable to produce a surety in the matter due to financial constraints and there-

fore, it is prayed that accused be released on furnishing of personal bond only. 

   Heard.  Perused. 

   In view of judgment of Hon'ble Supreme Court in Moti Ram & Ors. Vs. State of M.P., 

AIR 1978 SC 1594 andinRotary Club District RI 3010 Vs. NCT of Delhi, the requirement of surety for 

bail of accused is waived off in bail order dated15.01.2021 and accordingly, it is ordered thataccused 

Jasim Akhtar S/o Shamim Akhtarbe released upon furnishing of personal bond only in the sum of 

Rs.15,000/-to the satisfaction of Ld. Duty MM/ MM Concerned.  All the other conditions mentioned in 

bail order dated15.01.2021shall remain the same. 

   Application stands disposed off accordingly. 

   Copy of the order be sent to DLSA (North) Office as well as Jail Superintendent through 

email/ dispatch rider deputed in this court by the jail authority. 

   Copy of the order be also sent to ld. counsel for accused via any of the electronic modes. 

 

 

(Divya Malhotra)  

MM-01/North/Rohini Courts  

02.09.2021  



E FIR No. 018105/2021.  

PS Narela.  

U/s 379/411 IPC.  

State VS Ashwani @ Ashu S/o Ram Prakash.  

 

02.09.2021  

 

VIDEO-CONFERENCING DAY 
   This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

Present:  Ld. APP for State.  

   Ld. Counsel for applicant/ accused.  

   Reply received from IO.  

   Ld. counsel for accused has argued that accused has been falsely implicated in the pre-

sent case and thataccused has spent substantial time in JC. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Recovery has already been effected in the matter.  No purpose would be served by keep-

ing the accused in custody any more. Keeping in view the above, bail is granted to the ac-

cusedAshwani @ Ashu S/o Ram Prakashupon furnishing of personal bond in the sum of Rs.15,000/-

with one surety of like amount subject to the following conditions: 

1. That accused shall appear on each and every date as and when called upon; 

2. That accused shall not tamper with the evidence in any manner; 

3. That in case of change of residential address, accused shall intimate the court about the same. 

   Copy of the order be sent to DLSA (North) Office as well as Jail Superintendent through 

email/ dispatch rider deputed in this court by the jail authority. 

   Copy of the order be also given dasti to ld. counsel for accused. 

   Copy of the order be also uploaded on District Courts website. 

 

 

(Divya Malhotra)  

MM-01/North/Rohini Courts  

02.09.2021  



FIR No. 341/2021.  

PS Narela.  

U/s 392/411/34 IPC.  

State VS DL 9SBP 6209.  

 

02.09.2021  

 

VIDEO-CONFERENCING DAY 
   This is an application seeking release of vehicle on superdari. 

Present:  Ld. APP for State.  

   RC of vehicle and mobile bill not filed.  

   Further, as per reply vehicle has not been conveyed to the PS yet.  

   Applicant to file requisite documents and IO to verify the same and file fresh reply, after 

conveying the case properly to the maalkhana, on 06.09.2021.  

 

 

(Divya Malhotra)  

MM-01/North/Rohini Courts  

02.09.2021  



FIR No. 017550/2021.  

PS Narela.  

U/s 379 IPC.  

State VS Durgesh.  

 

02.09.2021  

 

VIDEO-CONFERENCING DAY 

   This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 
 

Present:  Ld. APP for State.  

 

   As per reply, accused has not been arrested in the present case.  

   Let report from Jail Suptt. be called as to whether accused is running in JC in the present 

case or not for 03.09.2021.  

 

 

(Divya Malhotra)  

MM-01/North/Rohini Courts  

02.09.2021  



E FIR No. 020953/2021.  

PS Narela.  

U/s 379/411/34 IPC.  

State VS Sudama S/o Subhash.  

 

02.09.2021  

 

VIDEO-CONFERENCING DAY 
   This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

Present:  Ld. APP for State.  

   Ld. Counsel for applicant/ accused.  

   Reply received from IO.  

   Ld. counsel for accused has argued that accused has been falsely implicated in the present 

case and that accused has spent substantial time in JC. 

   On the other hand, Ld. APP for State has opposed the bail application. 

Heard.  Perused. 

   Recovery has already been effected in the matter.  No purpose would be served by keeping 

the accused in custody any more. Keeping in view the above, bail is granted to the accusedSudama S/o 

Subhashupon furnishing of personal bond in the sum of Rs.15,000/-with one surety of like amount subject 

to the following conditions: 

1. That accused shall appear on each and every date as and when called upon; 

2. That accused shall not tamper with the evidence in any manner; 

3. That in case of change of residential address, accused shall intimate the court about the same. 

   Copy of the order be sent to DLSA (North) Office as well as Jail Superintendent through 

email/ dispatch rider deputed in this court by the jail authority. 

   Copy of the order be also given dasti to ld. counsel for accused. 

   Copy of the order be alsouploaded on District Courts website. 

 

 

(Divya Malhotra)  

MM-01/North/Rohini Courts  

02.09.2021  



FIR No. 503/2021.  

PS Bh. Dairy.  

U/s 392/34 IPC.  

State VS Shahnawaj S/o Yamin.  

 

02.09.2021  

 

VIDEO-CONFERENCING DAY 
   This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

Present:  Ld. APP for State.  

 

Accused has already been released from the present case vide order dated 25.08.2021.  

Hence, the present application is infructuous and is dismissed.  

 

 

(Divya Malhotra)  

MM-01/North/Rohini Courts  

02.09.2021  



FIR No. 92/2021.  

PS Narela.  

U/s 33(1)A / 58 (D) Delhi Excise Act.  

State VS Md. Uved S/o Muslim Mohd.  

 

02.09.2021  

 

VIDEO-CONFERENCING DAY 
   This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

Present:  Ld. APP for State.  

  Ms. Kajal Chibber, ld. LAC for accused. 

 

   Bail has already been granted to the accused vide order dated 04.05.2021. Accordingly, 

the present application has become infructuous and is dismissed.  

   Copy of this order as well as order dated 04.05.2021 be given dasti to Ld. Counsel via any 

of the electronic modes. 

   Copy of the order be also uploaded on District Courts website.  

 

 

(Divya Malhotra)  

MM-01/North/Rohini Courts  

02.09.2021 

  



FIR No.627/2021.  

PS Bh. Dairy.  

U/s 283 IPC. 

State VS Unknown. 
02.09.2021  

 

VIDEO-CONFERENCING DAY 

   This is an application seeking release of Concrete Mixer  machine on superdari. 

 

Present: Ld. APP for State. 

 

  Report filed by the IO perused. 

  As per the report by the IO the concrete mixer machine is no more required for 

investigation purpose. IO has no objection if the same are released to the applicant. 

  Ld. APP for State has also no objection.   

  In the facts and circumstances of the case, above-said concrete mixer machine  is 

ordered to be released to the applicant on superdari after proper verification to the satisfaction of the 

IO/SHO concerned. However, IO/SHO concerned is further directed to make proper punchnama of 

above said machine and take photographs, negatives before releasing of the same. The photographs 

should be attested and counter signed by the applicant at the time of handing over the machine to the 

applicant. Application is disposed off accordingly. 

  Copy of the order be sent to ld. counsel for accused via any of the electronic modes. 

  

 

 

(Divya Malhotra)  

MM-01/North/Rohini Courts  

02.09.2021 

 


